)

24.09.2020

n C.C. No. 1710/19
+» N Hari Nagar

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None for complainant.

Court is convened through VC (CISCO Webex).
File perused.

Put up for arguments on the application u/s 156(3) Cr.P.C. on

29.01.2021.
(Babit‘ﬁ“uni/wa)

MM-06/W/Delhi
24.09.2020



FIR No. 179/18
PS Hari Nagar

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.

None for accused.

Court is convened through VC (CISCO Webex).
File perused.

Process could not be issued due to lock-down.

Let previous order be complied with afresh for 29.01.2020.

(Bab%

MM-06/W/Delhi
24.09.2020




M’ (R NO. 517/20
PS Hari Nagar

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bhloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.
Present: Ld. APP for the State through VC.

Accused not produced from JC.

Court is convened through VC (CISCO Webex).
File perused.

Jail superintendent concerned is directed to produce the accused
on 07.10.2020 failing which adverse order shall be passed against him.

(Babita Puniya)

MM-06/W/Delhi
24.09.2020
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FIR No. 333/11

Waﬂ Nagar

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.

Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

Ms. Neha Jain, LAC for the complainant through VC.
None for accused.

Court is convened through VC (CISCO Webex).
File perused.

Let 1O be summoned in terms of previous order for NDOH

Put up for arguments on protest petition on 21.10.2020.

(Babite(l%gga)/ |
MM-06 Ihi

24.09.2020



FIR No. 232/07
~ PS Hari Nagar

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.
Court is convened through VC (CISCO Webex).
File perused.
Process could not be issued due to lock-down.

Previous order be complied with afresh for 29.01.2021.

{_—

(Babita Puniya)
MM-06/W/Delhi
24.09.2020



“EIR No. 481/15
PS MUNDKA

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.

Court is convened through VC (CISCO Webex).
File perused.

Put up for consideration on 29.01.2021.

(Babita Puniya)
MM-06/W/Delhi
24.09.2020



- FIR No. 55/09
NS Hari Nagar

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.
Accused Ramakant Singh is kept in Khana no. 12.

Court is convened through VC (CISCO Webex).
File perused.

Certain clarifications are required from the 10.

(Babita Puniya)

MM-06/W/Delhi
24.09.2020

Let he be summoned for the NDOH.
Put up for consideration on 29.01.2021.



~ C.C.No. 1416/18

N}:}aﬁ Nagar

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: None for complainant.

Court is convened through VC (CISCO Webex).
File perused.

Put up for arguments on the application u/s 156(3) Cr.P.C. on

29.01.2021.
(Babit%

MM-06/W/Delhi
24.09.2020



' C.C.No. 3557/17
"l Hari Nagar

I 24.09.2020

[

{
i
j

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: None for complainant.

Court is convened through VC (CISCO Webex).
File perused.

Perusal of file reveals that matter is at the stage of PSE,
therefore, put up for the same on 29.01.2021 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

L

(Babita Puniya)
MM-06/W/Delhi
24.09.2020



w . C.No. 7080/17
PS Hari Nagar

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present: Mohd. Parvez, counsel for complainant alongwith complainant
through VC.

Court is convened through VC (CISCO Webex).
File perused.
At request, matter stands adjourned to 29.01.2021.

S| Pankaj to also join the proeedings on the said date.

(BRbitaPuniya)
MM-06/W/Delhi
24.09.2020



LR No. 453/18
wari Nagar

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

Sh. Chander Shekhar, Id. Counsel for accused through VC.
Court is convened through VC (CISCO Webex).

File perused.

Put up for appearance of accused and court bail on 29.01.2021.
Complainant be also summoned for the said date.

(Babita Puniya)
MM-06/W/Delhi
24.09.2020



/ ¢R No. 53/12
w pS MUNDKA

54.09.2020

y the Hon'ble High Court of
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Further, vide O
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prosent @ Ld. APP for the State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of PE, therefore,

put up for the same on 29 01,2021 in view of the above-mentioned office

order issued by the Hon'ble High Court of Delhi. é/

(Babita Puniya)
MM-06/W/Delhi
24.09.2020



R R NO. 428/13
" %5 Hari Nagar

/ 24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.

None for accused.

Court is convened through VC (CISCO Webex).
File perused.

Perusal of file reveals that matter is at the stage of PE, therefore,
put up for the same on 29.01.2021 in view of the above-mentioned office

order issued by the Hon'ble High Court of Delhi.
(Babiw

MM-06/W/Delhi
24.09.2020
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Q.NR No. 09/18

" PS MUNDKA

24.09.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for accused.

Court is convened through VC (CISCO Webex).
File perused.

Process could not be issued due to lock-down.

No adverse order is being passed in the interest of justice
against the accused.

Put up for appearance of accused and further proceedings on

29.01.2021. |
(Batdwp{iya)

MM-06/W/Delhi
24.09.2020



